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Registration T .A .8  of 1990 

( WoP. 8900 of 1986)

Surendra Mohan and o4i ers . . .  . . .  Applicants.

Versus

Union of India
and others . . .  • • •  • • •  Respondents!

Hono Mr. Justice  U .C . S r iv a sta v a ,V .C . 
Hon’ ble Mr« K- Qbavva^ Mentoer (A)

( By Hon. Mr. Justice  U .C* Srivastava,V-C.)

This is transferred case under Section 29 of 

the Administrative Tribunals Act, 1985 . By means of 

this  application the applicant has prayed that 

a writ o f mandamus be issued commanding the respondents 

to grant the scale o f  Rs. 1400-2300 to the applicant 

and otliers from the date o f  the enforcement of the 

new scales, with a ll  consequential benefits . We have 

heard tl^ applicant who is present in  person. No one 

appeared for the Railway Adm inistration. At this stafe , 

have no option but to decide the case after foinl| 

through the records of the case and after hearinc the 

applicant. The applicants were o rig in ally  recruited 

as Electric  Khalasi, in the unskilled  cadre (Class-IV) 

in the NorthernRailway, Charbafh Luclcnow with e ffect  

from 19th June, 1960 and 23rd May, 1960 . From the 

category of u nsk illed , the applicants ard other sim ilarly 

recfruited persons v^re promoted to the Semi Sk illed  

Category i . e .  as Basic Trained F itters . The next promotior

was to the sk illed  jo b , but in the skilled  job,

there was b i f u ^ _ __. . _
^cation into three categories,

Contd . . . 2p/-



-  2 -

namely Train Lighting  F itter , Sk illed  VUreipan, and 

Sk illed  Lineman.The applicants were promoted to the 

sk illed  category of Train  L ifh t in f  Fitter and wireman 

in the year 1968 and 1973 respectively . After the sk illed  

category, the promotion was to be made in two channels, 

either to the H ifh ly  S k illed  C a t e g o r y (Fitter) or to 

the Electrician /M istry  Train L igh ting . The category 

of H ifh ly  Sk illed  (Fitter) was fir ther bifurcated 

into two categories, namely, the highly skilled-I 

and H ifhly  S k ille d  Grade- Hand the applicant? were 

promoted to the Highly S k ille d  (Fitter) Grade-II and - 

then Highly S k illed  Grade-I (Fitter) in  the year 1983 

and 1980 respectively .

2 . The grievance of the applicantsis  that several 

persons who were alongwith the applicants at the i

in it ia l  three stages, that is  to say upto skilled  jobs 

o h ¥ ^  the other line  of promotion i .e .  Electrician- 

Mistry-Train Lighting  and on the bifurcation of 

highly  skilled  categories, some were promoted to 

that line from highly  skilled  Grade-II and even some 

were transferred to that line from highly skilled  

(Fitter) Grade-I. In it ia l ly  the scale o f  pay of the 

Highly  Sk illed  Fitter  Grade-I was Rs. 175-240 and the 

scale of pay o f  the E lectrician /M istry  Train LightiLng 

was Rs, 150-240. On the recommendations of the 

Third Pay Commission, the two scales namsly Highly 

S k illed  Grade-I and the E le c tr ic ia n / Mistry were 

completely equalised and it  became Rs. 380-560. From 

both the categories, the next promotion was to the post o i 

Charfeman, vrtiich carries  the scale of Rs. 425-700.

The Railway Soarl vide its  or'ler dated
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1 .5 .1 9 8 5  directad sc^ne H istr ies  (Train Lightir;g l.iutries) 

who haa an independent charge of the gang or 'jjere 

supervising highly skillec  'Orkrnen './ere granted 35/- 

par month as special pay v /.e .f ,  1 ,5 ,1 9 8 4 .  On the 

reconimenaotion of the IVth pay commission, a circular 

was issued on 24th Septerr±»or, 1986 sanctioning various 

revised scales to the vpri^us categories. In this  revision 

of pay, the highly s k ille c  i’itter  brade-I who \<ere 

in tne scale of Rs . 3S0-56C "ere  granted the correspon:-ing 

revisea scale of ds. 13 20-204C, while the Train Li'^nting 

H is tr ie s  v;era granted the sc-le of A s . 14CC-23CC, a niucr. 

higher scale ana against this discrim ination, the 

applicant^halJCapproachec tna Tribunal. The grievance of 

the applicants is that applicants and Highly skilled

tirac.e-1 fitters  have been discrim inated being grante:: 

the lov^er graae ana Articles 39 and 43 in this behalf 

have been breached ,In  our view, there appears to oe 

n j  reason for giving a ai^ferent pay scale. Accorci-gly, 

the responJe’̂ ts are cirect-^a to consider this question 

vjithin a period of 3 months enu in case, the functions 

duties, and rsspon sib ilitiss  are the same and t 'e re  are 

no gjod groundfor giving differe-^.t pay scale to the 

applicants the applicants shall not be given the saT.e.

Let  a Decision in th is  be taxen by the respsSiidents 

within a period of three months from the aate of 

communication of th is  order. Phs application is tisoosea 

of v ;ithAhe  above terms, I'Jo order as to costs.

Pi
b e m )  ' r —  Vice-Cnairrnar

Dated? 1 5 .9 .1 9 9  2 

Cn,u .)


